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Plan and beyond, taking into consi-
.deration;

(a) the needs of Government
based health care programmes;

(b) the requirement of docters in
the private sector ;

(c) the needs arising from bi-late-
ral agreements, international
commitments and Technical
Choperation among Develop-
ing Countries ; and

(d) necessity to redress regional
imbalances in the distribu-
tion of a medical manpower.

In formulating its recommenda«
tions , the Committee may keep in
view the reports made in recent years
by the various Committee and Con-
ferences on Medical Education.

The Committee shall submit its
report within six months.

DR.SUBRAMANIAM SWAMY:
(Bombay North East) : I am on a
point of order. Under Rule 353,
no allegation of a defamatory or
incriminatory nature shall be made by
a member against any person. I
draw your attention to Mr, Rakesh
who is bringing to your notice a
news item in the ‘Sunday Statesman’

MR. SPEAKER : Have you
given notice of its ?

DR. SUBRAMANIAM SWAMY:

I want to point out to you that if

he has brought this matter before

you, you arc obliged under Rule

- 356 to call for comments from the
inister.

- MR. SPEAKER : No. Without
my permission nothing can be said.

_ PROF. SATYASADHAN
gumsonw (Calcutta South) :
You have given the ruling that there
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has been no breach of privilege. The .
Finance Minister .,

MR. SPEAKER : That is
finished.

PROF. SATYASADHAN
CHAKRABORTY : Then why is °
it that the newspapers which gave
all these things ..

MR. SPEAKER : Not allowed.
Irrelevant.

(Interruptions)

MR. SPEAKER :Mr. Rawat.
Why are you going into all these
things Why can not you allow him
to make a speech ?

(Interruptions)
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CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

RePORTED COMPLAINTS AGAINTS
POSTAL EMPLOYEES FOR MALPRAG
TICES RE. MONEY ORDERS ;

SHRI HARISH CHANDRA

SINGH RAWAT, (Almora) :

I call the attention of the Minister
of Communications to the following
matter of urgent public importance
and request thot he may make a
statement thereon

Re : the reported complaints
againsi postal employees regarding
nonreceipt of payment, misappro-
priation, short payment and
delayed payment of money order
amounts and action taken by
Government in the matter.

qEETT
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Shri G.M. Banatwalla rose—

MR. SPEAKER: It is his duty to
doit. Tam not going to prompt
him. I have referred the matter
to the Foreign Minister. I want
some facts from the Foreign Mini-
ter.
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’ SHR_I JYOTIRMOY BOSU
Sir, I rise on a point of order. I
sincerely wish to assist you. We
had a case which I think is a very
g}d precedent  Shri Tul Mohan

m’s case, and this House had taken
a decision .. '

MR. SPEAKER : There'is no
case, _ \ i

SHRI JYOTIRMOY BOSU :

a Committee  was

by the chair..
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You consitute a perusal committee,

MR. SPEAKER : There is no
question . There is no case here.
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You are unnecessarily trying to
take the time of the House.

(Interruptions)

MR. SPEAKER : Professor
saheb, please do not disturb the pro-
ceedings.

THE MINISTER OF COMMU-
NICATIONS (SHRI C. M. .|
STEPHEN) The decpartment
handles eleven crore money orders
every year and makes payment
of Rs. 1150 crores through them.
There is bound to be a complaint if
a money order is not paid or wrongly
paid. As against this large volume
of money orders handled during the
year 1980-81 the department received
only 3°28 lakhs of enquiries and
complaints about the money orders.
This works out to less than § per
thousand of money orders handled.
It is found that during the last 5
years the level of complaints about the
money orders has remained practi-
cally the same.

The complaints are handled by
the department on a decentralised
basis and field officers have been
delegated adequate powers to redress
the complaints. Rules and pro-
cedures have been prescribed for
their prompt settlement. Over g8
complaints are settled within 3 months
and 90" 8%, wit*in 6 months,

In many cases it is found ¢n
enquiry that the monecy order was
actually paid but the complaint was
lodged because the sender stated that
be did not get back the acknowledge-
ment of the payee. Insome cases the
money order forms are r as
not received in the office of payment
or lost in trlansml.mon In such
cases promptly duplicate m
orders are issued anclljp paid. In m
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cases delay in  payment is also
noticed, particu'ary in the remote
and hilly areas due to difficulties in
making adequate cash aveilablc
promptly in the branch post offices.
Delay in payment is caused also due
t) addresses of payees not being
complete or payees not being available
for a number of days. Some cases,
whicy are few and far between,
come to notice where payment to
wrong payees is made, sometimes
due to bonafide mistake and some-
times due to lapses on the part of
erring employees. In such cases
after proper investigation appro-
priate departmental or legal action
is taken against the delinquents.

In the past isolated cascs also
canic to notice where amounts of
some moncy orders were misappro-
priated by the booking or the paying
officials or where moneyorders were
tampered with in cowrse of trans-
mission or where bogus money orders
were got inserted in the mail stream
and got paid. However such cases
have been extremelv few and far
betwéen and they involved extremely
small number and amount of money
orders. They were promptly detected
and necessary legal action was taken
against the delinquents. No major
case of this type has, however, been
reported in the recent past.

The department has prescribed
elaborate system of checks and cross-
checks and a system of verification
of payment of certain number of
money orders, both in the urban and
rural areas. All this coupled with
the system of prompt enquiry into
complaints minimises chances of
malpractices and even  isolated
instances of this type cannot go
undetected for long. The Depart-
ment keeps the system under constant
review and takes necessary preventive

and punitive measures as the occasion
demands.

Keeping in view the

volume
of money order trafficand

money
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involved, and that this work is
performed by 5% lakh employees in
1 lakh 40 thousand offices spread
over the country, the money order
service can be regarded as very
efficient and reliable.

12.30 hrs,

[MR, - DEPUTY—SPEARER i1
the Chair]
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THE MINISTER OF COM-
MUNICATIONS (SHRI C. M.
STEPHEN) : My very learncd friend
has gone very much beyond this call
Attention Notice. The point before
usisonly about mal-functioning money
order partofit which I have explained
in detail. Even with respect to that
the report is un-satisfactory, one
becomes rather sceptical as to how
gatisfaction can be given to everybody
at all. There is a huge operation of
handling of amounts to the tune
of Rs. 1200 crores per year. About
11 crores of money orders are passing
through. Out of that the total
amount involved under fraud whatever
that be, is to the tune of just Rs. 2:85
lakhs. Rs. 1200 crores are bing
paid. Money that is mis-used in a

rticular year comes to Rs. 2.8

akhs. We must certainly pay a word

of compliment to the huge number
of employees who are doing this
transaction, paying  faithfully the
money to the payees at their doors.
This is the total picture we have to
see.

The total number of fraud cases
detected vear to year, I am giving
four years figures-696, 612, 509, 509
as against the total operation of, as
I said about 12 crores. This is the
comparative figure that is now before
us.

I made an exercise of finding. out
how exactly the complaints are
composed of. Between January and
March, 1981 there were 93,000
money order complaints coming to
us. I ordered analysis about it.
The analysis was' made. Out ~of

this 60,000 or 61,000 was to
the m that they dir.!’not get the

Money Orders (CA)
acknow] back. .But .
they checked back, it was seen all the
money had been already ~ paid.
Acknowledgement does not come
back as registered. It comes back
just as a paper. People mis-place it
somewhere. The money was actually
paid.

o gie,

Out ofg3,000 complaints, in 61,000
cases it was found that money
was actually paid. About 17,000
complaints were that there was delay
in payment. Payment was made
beyond ten or fifteen days or whatever
that happened. That happens in
far away areas, in the Branch Post
Offices hilly areas. At times they
may not have the money because sub-
stantial amount of money has got to
be paid. In difficult terrains we do
not get cash bags. We get cash on to
the other arca. It takes a little time.
That is part of the reason. Part of
the reason is employees also keep a
little money back at times. 17,000
is to that extent.

Loss of money order forms in
transmission was to the tune of 9358.
Wrong payments, out of 93,000 was only
to the extent of 1150. That wrong
payment could be further analysed
post men being misled by the witness
of wrong man and the man disappeared
and all that.

In the case of money order it is
impossible that the transaction goes
un-detected because the payee com-
plains and the sender complains. No
transaction which is misused can go
undetected. Looking at this huge
operation, we must pay compliments
to the staff that they are doing it so
faithfully. I must say India is the
only country where money order is
paid at the door of the payee. Every-
where youget a chit saying your money
is here. You come and collect.
India is'the only country where itis
beng paid at the door of the payee.

We - have 1,40,000  post offices.
Out. of that excepting for 20,900
rest are extra department post offices.



Most of it happens with extra-
- departmental offices. 8o per
cent of this happens with ' extra-
departmental post offices because
we recruit pcople of that type for
the purpose of a particular area.
Mostly, it happens there. Barring
that, there is not much of 2 complaint
and, wherever there is, even in the
smallest town, the money is paid and
the claim settled.

As far as efficiency is concerned,
I would submit, out of these comp-
plaints, g5 per cent is settled within
g months’ time and 99.5 per cent is
settled within 6 months’ time, There
cannot be a speedier settlement than
this. There is no complaint which is
pending beyond 6 months. There
may be some comvlaints outstanding
but that is because they may be of
complicated nature. May be, the
payee himself comes and puts a wrong
claim that the money was not paid to
him? may be, a clever fellow puts a
wrong claim and tries to fool the De-
partment. We will have to be clear
about it., The complaints are being
handled speedily. We see to it that
the complaints arc settled speedily.
A huge part ol it, more than go per
cent oi it, is settled within 3 months
and, beyond 6 months, practically
no complaint remains, The money
is being paid. This is the picture of
efficiency as far as the money-order
part is concerned.

MR. DEPUTY-SPEAKER : Shri

B. V. Desai. If you have got any
complaint regarding money order
only, you can ask the Minister, not
about other issues. Itisnota general
discussion.

SHRI B. V. ' DESAI (Rai-
chyr) : The hon. Minister comes
from adjoining district of mine.
So, I have got high regard for him.

I have gone through the state-
ment which he has given, I do not
want to  be second in any way in
expressing my appreciation of the
Postal Department. So far as money
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ordef is concerned, definitely, I
support him and I even go beyond
that in paying compliments.

Just today morning, I rang up
185" .

MR, DEPUTY- SPEAKER : You
are going to the telephones actually.
This is only with regard to money
order.

SHRIB.V.DESAI It is concern-
ing him only.

I rang up ‘“185”—Phonograms.

" The telephone operator says : Kindly

wait; you are in the queue.
FIATTANT FIGC- NI A § 1

How long should it go ? For 25
minutes ? Can he no. do some-
thing in this regard? It may not
concern this matter. But it concerns
Mr, Stephen, Heis a good friend
of mine. Should he not do some-
thing about it He may say in his
reply that it does not concern money
order, But it concerns Mr. Stephen.
He should do something in this
regard. Of course, this is not only
about “185”, ‘199", whatever service
)})u take. He may please take note
of it,

Regarding tte money order, of
course, the magnitude of work is
here . ..

MR. DEPUTY-SPEAKER  If
you please visit one of the tclcrhone
exchanges to see why the telepho-

operator says, “You arein the queue”
you will understand,

SHRI B. V. DESAI : I do agree,

MR. DEPUTY-SPEAKER : She
is not onally against you. The

‘switch is over. I know some-

thing about the Postal t
beu%nc I have worked in lm
ment for 25 years,
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SHRI B. V. DESAIL_: You know
more abyat it than mo=.

So far as monaey order part is
coacerned, looking from the point
of view of the magnitude of work,
as far as percentage is concerned, it
is very negligible, I do agree. But
none-the-less, we should not skip
over it. In remote parts, it is going
on a big scale. On the all-India
level, from the magnitude point of
view, the percentage may be little,
But there is a brisk business going
on. Even old-age pensions are
delayed by 2-3 months. He comes
with 3 moaths’ document. He keeps
one moath for himself and pays for
two months, The officers at the
lower level should try to tighten up
and see that such things do not hap-
pen. This should not happen, That
is the point I wanted to bring ta the
notice of the hon. Minister. What
he has stated here is of course, in

raise of it. But I want to know how

e wants to tackle this problem,
Although it is a very small portion,
50 far as the magnitude is concerned,
that also requires some serious handl-
ing by the hon. Minister and his
Department. May I know from the
hon. Miniscer in whact way he is
going w do i:?

_ SHRI C. M. STEPHEN : It was
in an effort to find out where the
malady lies that I ordered that the
total complaints for a particular
period may be analysed and the result
of the analysis has shown that there
were only 1,000 wrong payments
or mis-payments. Wrong payment
was not an every day affair. During
the whole year, the fraud that was
detected as fraud was only around
Rs, 500/-, This fraud has taken
place when the staff is about 5 lakhs
and the operation is about Rs. 12
crores, This is minimal, That too
is the fault of the body polity. Some-
body wants to commit a fraud.
The important thing that we have
identified is that the money is being
paid. There is no single case of
any person having sent out the Money
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O:ider and the Depirtment not
compensating. There are some clever
men, manipulating cleverly. It is
in an effort to fiad out where exactly,
the sho: is pinching that an analysis
wai made, which was satisfying. The
only ... absolute solution is making
everybody a sort of saintly person
who will not bz indulging in corrup-
tion. Let us think that we are deal=
ing with the people in Extra-Depart-
mental Post Offices who are drawing
about Rs. 127/-, It is those persoas
who are getting a little tempted at
times, Please also understand that,
Let us understand that sort of thing.

As far as departmental persons
are concerned, I have to say that
almost 80% of this is happening in
the farflung area,

As far as the parment of old-age
pensioa is concerned, I must submit
that State Governments are coming
to me saying that our Departments
services must be made available to
them for the payment of old-age
pension, scholarship to the scheduled
caste children, teachers’ salaries and
to arrange pavment to the people
in far-flung areas. They say “You
are ths only system that we can
depend upon and about which we
can think that the money will actually
reach the other people”.  Bihar
came to me. Many other States
came to me and I said “If I zm to
undertake this operation, I must get
something extra in order that I may
take care of my employees also.”
This is the negotiation which is
going on. Gujarat wan ts my services,
Bihar wants my services, Both
State Government’s service is the
most inefficient and corrupt. They
feel that they are not able to carry
it out, But they depend entirely
on the Postal system. Let us salute
the staff members, for the poor men
who are working there and who are
carrying out the buge operations.

SHRI G. M. BANATWALLA
(Pan;lani) : -What happen to
185
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SHRI C.M. STEPHEN : 185
will be free of the queue when the
pressure for more and more messages
is reduced. It is the only answer ton
this, The whole problem is that
our equipment cannot carry the
heavy load that is coming upon it.
That is the simple fact of the matter,
When it is said “Please wait, you are
on queue, it means that atleast 5
people are in the queue. Beyond that
it will be rejected. They are in the
queue and remember, 185 means you
have got to take down; the message.
It is not like che other where you just
give a complaint and leave it. If
185 is taken, you take down the
message, It takes its own time.
Therefore, it can take such a long
time, If the message is long, the
message will have to be taken.
There are 2 alternatives possible.
If one is taken, the line is cut off and
nothing is stated and you get a busy
tone. I think that it should not be
so. If you get away from the line,
you will not get a chance and, there-
fore, this instrument was put in to
announce to you that you have got
a chanc~ and to please wait in queue,
But if you are so impatient not to
wait in the queue for even 15 minutes,
then you can take your own time and
come up in time. Your time depends
on the length of the message that the
previous man is dictating to the man
who ‘is taking. If the message is
too long, you will have to wait a little
too long. (Interruptions).

A large number of people are
there. In spite of that, the message
areso heayy. Itiscomingin, That
also shows that my Service is very
much in demand.

SHRI JANARDHANA POO-
JARY  (Mangzlore) Mr. De-
puty Speaker, Sir; I fully endorse
the views expressed by hon, Minister.
I also say tlgat there are black-sheep
in every field everywhere and we
cannot generalise this. - Not only
that. As you are aware it is only
when these black-sheep are brought
to the surface, then only, we, can
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take action against these people.
If a trend is created to demoralise
the entire class of employees, I think
it will have a far-reaching effect.
Therefore, I request the hon. Members
to desist from commenting on
the performance of the employees
who are sincere. Their number is
greater than the number of these
ungrateful and unlawful elements.

Because of the growing activities
of the Postal Department, I am
raising this point. Our hon. Minister
was also pleased to say somethin
about the performance of the P &
Department. That is why I am just
raising this point. Because of the
growing activities of the P & T
Department, I want to know whether
there is any need to have a separate
Central budget for this Department.
At the same time, it would be better
if he biings it to the notice of the
House and to the poeple of this
country what exactly is the actual
profit that has been made in the year
1980-81 and what would be the esti-
mated profit of this Department in
the year 1981-82. Unless we come.
to know of that, I think, the people
will be in the dark so far as the
performance of the Department is
concerned.

Only one thing is there. With
due respect to the Department I may
submit that the efficiency of  the
senior supervisory cadre has gone
down. I want to know what
action has been taken by the Depart-
ment to improve the efficiency of
these people. ..

MR. DEPUTY-SPEAKER i
That may be because of old age,
Ithink. People come to the i~
sory cadre at the old age; so, efficiency
would have gone down because of
old age, I think.

SHRI JANARDHANA POO-
JARY : May be, because of old
also. That may be one of
reasons. If there are any com-

plaints, is government having a
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system in the form of a vigilance
cell to check and take action on the
complaints received by the Depart-
ment so far as money-orders and
other things are concerned ?

One more point, and thatis about
the shortage of stationery, including
money-order forms. We have been
told that there is a shortage. I
want to know whether Government
is thinking of setting up any security

for printing postal stationery,
and if so, which place has been selec-
ted, the proposed investment and the

capacity,

SHRIC.M. STEPHEN : There
is another security press which has
| been settled upon and about which I
made an announcement here. That
will be set up in Hyderabad. Over
and above that, for printing our
forms which are in short supply we
are setting up a press of the P & T
Department exclusively for the P & T
Department. The work is going on.
The exact site has not yet been
finalised ; it will be finalised in a few
months’ time. We are setting up a
press of our own for this purpose.

SHRI JANARDHANA POO-
JARY : What about efficiency in the
supervisory cadre?

SHRI C. M. STEPHEN : About
the supervisory staff, I  entirely
agree with my friend that, if the
supervisory staff becomes as efficient
as they should, the rest of it will
follow. There has been a dilution

. in the efficiency of the supervisory
staff over the period by making them
completely subject to a sort of orga-
nized trade union pressure that comes
in and the Department not backing
them -up. I think, this trend has
changed now. The supervisory staff
have been told that there will be no
interference from the political or any
other side, they will have to perform
their job efficiently and they will
have backigg. I am now satisfied.
The efficiency of the supervisory staff
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is coming up very fast and consequen-
tly the oger performance is also
toning up.

SHRI JANARDHANA POO-

JARY : What about a separate

Budget for P& T ?

MR. DEPUTY-SPEAKER
That is a policy issue. Thatis why
heis ayoiding it.

SHRI JANARDHANA POJARY:
About profit at least he can say.
What was the profft for 1980-8; ?

MR. DEPUTY-SPEAKER ¢
Don’t insist. He cannot say these
things.

{1 goor s fag (wgrersids):
I WERa,s ¥ fawmr & ww
weeaqn wfwar @ @ whfe
WAz WU AEr St ¥ gw fyewr
T ARG A6 41gE 9§ safe
F Fq¢ YN ¥ AR 3A ¥ gyl
off wrfaw s<id 9T ) dfee gw
#1 a1 ®aal § & afgs zemr
A afgs N@ar F FOH 9D
agt ;A § suraEfs wm & e
mg€ am 3 ST F fady weg
FAIT GF  SATRT 6ATH W §1 o
f& gaX M+ w=Em A el
oA ¥ &P BIFT w0 oAr7 FeAwrey
Fr FA W NI, SHARA BN wx
frar & @ w1 wEw ¥ g
fe 2g @ swaTeew & wegg ¥
AET WT ® 9Gg arve L
e ¥ T ARG 5 g feafy
w19 e ywwd anar g
gw foa &7 & w §  wow fefise
¥ st fo whwmER ¥ o wn-
T B waifes ST 81 3k Arg g
|Te W WIHET J@T T siferr
feear gury @& % wrarsier 2

SHRI ATAL BIHARI VAJ-
PAYEE (New Delhi) : Sir, T

——— T P LT
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“move that the present debate be
adjourned., We had been to the

Spealwr’ "Chamber and we have
1scussed the entire matter, .

(Interruptions)

MR. DEPUTY-SPEAKER : No,
please. Mr. Krishna Pratap Singh,
please carry on,

(In' erruptwns)

SHRI §JYOTIRMOY BOSU

(Diamond Harbour) **

MR. DEPUTY-SPEAKER : I
am not allowing. This will not go
on record.... If there is some-
thing said without my permission it
will not go on record

(Intreruptions)

MR.DEPUTY-SPEAKER : You
please sit down. . .. Calling attention
is on now. I will not allow anybody
to speak. Mr. Krishna  Pratap
Singh, please carry on .. Anything
said in his House without my per-
mission will nct go onrecord .. ..

(Interruptions)

MR. DEPUTY-SPEAKER
I am not giving permission. Calling
attention is the agenda. ....

(Interruptions)

MR.DEPUTY-SPEAKER : Mr.
Singh, you ga ahead ....

(Intermptions)

MR. DEPUTY-SPEAKER
Thisisnot the way....I am on the
agen da....

(Interruptions)

MR. DEPUTY.SPEAKER : I
am not permitting. Except the
call attention, don’t record any-
thing else.

SHRI JYOTIRMOY BOSU :
Sir, T am on a paint of order . . ..

Postal Employee T¢- 359
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MR. DEPUTY-SPEAKER : No
point of order. Now it is call atten-
tion. . ., No,no, I am not allowing.

Mr. Singh, please carryon ,,
(Interruptions)

[MR. DEPUTY-SPEAKER
I am sorry.]

st gow wam fag: gA Gt
qaar § f& fownd o & s §
g 9t 1 ¥ ot 7@ X o § o
§ ot Frar @ S qAr Wy
# eArq wrwEfga FIAT =gl F
AT FO AHY wgA HN THE 0H
a0 da yrdn fasr & gheewe
F faaiw fear a1 afes st am
39 v W wdardr 5@ @ af
-4

SHRI GEORGE FERNANDES

(Muzaffarpur) : Sir, as a protest, we
walk out.

12,58 hrs.

Shri  George Fernandes some other
hon Members then left the House.

st g wqg fag: 7 3z o
wgar wrgar § fa forg s 3 &
war g a8l ¥ ¥ sy gror geara-
fra ardey va frar av  off wwla

g st s e §F ogw wAmrER

AT AT AT A ARl B Ova w@
gAT|  IF wErw ¥ A% wefiw
AT F 18~5-81 %) furemag
#r 4 dfmq wdr Ff SW 9
wrdardr w§ & o€ | wiwg &
wAdm w@Y st § @raAar |gAr
g5 A\ fosmn ot & af &
IR G T oW HrASE A oAped ?
# d47 qAgiR7 3 A8 W AT @A
g o mrq o o wey oo ® &

**No recorded.
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[ goor someig]

Fr 92 faqix Ra & enfua =8,
wgl fa @aq 3 sqrgr gAgET Q@A
g Frerd =k Qeeas wawrr fasar
g?

SHRI C.M. STEPHEN : Sir,
there is no new point made by the
hon. Member. He mentioned about
some money orders being sent but
not received. T would rather take
it as a test case if he would kindly
give me the information about that,
Let the information about that be
given to me. I would ensure him
that as a test case, I am prepared to
take it up.

With regard to the press, I have
alreajdy said that nobody tells in
advance where it is going fo be put up.
It will be established somewhere in
India.

13 hrs-

MR.DEPUTY-SPEAKER : Shri
Zainu] Basher. Only on money
order complaints and no general
discussion.

It is time also. Please take that
part of the money order complaints
from your long list.

SHRI ZAINUL BASHER
(Ghazipur) : Mr, Deputy-Speaker,
Sir, nobody can beat the hon,
Minisier at least in this House. He
can convince this House with his
figures, he can convince me also.
But, neither he nor me, both can
convince the country.

Sir, some time back, no less a
person than the Prime Minister her-
self had expressed dissatisfaction about
the working of this department;
this department used to be a well
managed department in the past
when the stalwarts like Shri Rafi
Ahmed Kidwai and others were the
Ministers. But, I do not know what
happened to it now ?
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Mr. Stephen is very able man,
a very honest man, a very efficient
man and a very good Parliamentarian.
Even when the Janata Party Govern-
ment was here, they could not beat
him when he was the Leader of the
Opposition. T think he is too big
for the Department. He is a heavy
weight for this department.

MR. DEPUTY-SPEAKER
You are putting it in a very nice
manner,

SHRI ZAINUL BASHER :1
have great respect for Mr. Stephen.
As T said already, he and myself
cannot convince the country. I
do not want to gc intc details of what
is happening in this country,
This is not the proper time for that,

Now, I would like to draw the
attention of the hon. Minister to
the working of a branch post office.
The hon. Minister is very correct
when he said that whosoever has sent
his money orders the money is safe
and they have reached the persons
whether they reached them in three
day’s time or three month’s time or
three year’s time. That is another
matter. My point here is that they
reached the persons. The complaints
are with regard to the Branch post
offices-—not the sub-post offices.
There are many depertmental post
offices. I think there are no com-
plaints regarding the distribution of
the money order’s. What happened
was that most of the money-lenders
have become the post-masters in
the Branch Post Offices. This is
a fact. When they become post-
masters, what they do is this. When
the money order comes, they lend
it to someone. After two months
or after three months they call the
persons concerned and pay something
and ask them to come after one week
to get the balance. They give that
in instalments, In one case I came
to know of that. This was a recent
case. Iamgoi:lfltowritctotho
Minister. In a village in Varanasi,
a person was suffering from T.B. He



was in need of money {or his treatment.

His brothers sent him Rs, 1,000
for his treatment. One post _o.fﬁue
_collected that. Let the hon. Minister

" kindly make a note of this. It is -

a Sadalpura Post Office in Varanasi.
~¢ His brothers sent him Rs.  1,000.
He was intimated after one month by
his brother. He went to the post
office and told the post master that the
money order had not been received.
He was told that the money
order had not  come, the
money order had not  come.
When he made a complaint to the
postal authorities, the inspector came,
he took the man to the post office.
Before the Inspector, he we willing
to payRs. 500 only-and he promised
~ to pay the balance of Rs. 500/ after
a week. This is the case with
every branch post Office. There is
no complaint about sub-post office
or departmental post office. Only
the complaint lies with branch post
offices. I would like to know speci-
fically whether he is going to abolish
branch post office and convert them
into sub-post offices ? I know they
will have to spend more but the
efficiency will increase. The telephone
people are complaining that postal
department is cating our money
and, as such, how can we .improve.
They say thatifthe telephone depart-
ment is separated they can improve
a lot. The Minister may kindly
look into this complain* but the
tal services are essential services.

If they are losing money let them lose
‘ it, We can reimburse them from the
Central pool. Thereis noworryabout
it. Post office is one such thing which
concerns every iudividual. So, we

shou!d ensure its prope: [inctioning. .

1 would not like to put any question
' because I know the Minister will
} beat meand Icannot beat him.

_SHRI C. M. STEPHEN : Sir,
1 must thank my very obliging friend
for the compliments he paid me
personally. T know all the Members
n this * side and even on the other
de who are well disposed towards

LS—12
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me. I have to doubt about it. I
am very much beholden to them
for that. He incidentally said that
I am too big for the Department. I
must say that this Department is too
big for anybody and doing a servige
which is extremely Yeoman and
one must feel about® it. As far gs
I am councerned I am proud of bei
connected with this Departmenr. T
feel like fulfilment in my life by being
connected with a Department which
is doing so great service to the coun-
try. As far as postal section is eon-
cerned I feel aggrieved when anybody
attacksit. Ithasgotdefects. Quality
has come down a little but laok at
the operation that is carried on. This
is even today the best in the whole
world. Everybody acknowledges
that. This is indicated by the figures
which T just mentioned.

As far as branch post offices are
concerned there is no getting away
from that. There are 5 lakh villages
and we have got post offices which
cover 1.40 lakh which means still
three lakh villages are outside and
without the facilitv of post office.
Even if you start a branch post office
there is monthly expenditure of Rs.
500. If we spend outlike that not
even the Government of India with
all its resources could meet the
financial requirements that are coming,.
Therefore, this sort of an agen
system has been developed for bran
post office areas. We are trying
to take care of their needs and require
ments. There may be some money-
lenders here and there but if you look
at the branch post masters most of
them come from the lowest cadres.
They have nothing to do with the money-
lending. They are the most poorly
placed people. That is one of the
problems with us. Persons of proper
status do not come in. Thcrdgrt!e
they are subjected to some temptation
and all that, Sometimes the Depart-
ment is also responsible because by
the time money order form reaches
the far away area we are not able
to get the money across to himat
that time, There are some such
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cases because it is such a far away
area or a dacoit infested place lke
that. We are notable togetto such
places. If T may state 'this, Sir,
more than 8o per cent of the comp-
laints pertain to areas in Bihar and
in U.P,, and with respect to the
Branch Post Offices, there are complex
reasons ; we are handling these
cases ; we have made an analysiz ;
we have made a study about thesc.
With all that, I am repeating, Sir,—
the quality of service that is being
given (with all the defects and some
depressing aspect of it)still remainthe
silver- lining of the whole establish-
mentand theservice that i§ being done.

13.11 hrs,

CHAPARMUKH-SILGHAT
RAILWAY LINE AND THE
KATAKHAL  LALABAZAR
RAILWAY LINE (NATIONA-
LISATION) BILL*

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDEY) :
1 beg to move for leave to introduce
a Bill to provide for the acquisition
of the undertakings of the Chapar-
mukh-Silghat Rajlway Company
" Limited inrelation to the Chaparmukh-
- Silghat Railway Line an dthe under-
takings of the Katakhal-Lalabazar
Railway Company Limited in relation
to the Katakha Lalabazar Railway
Line with a view to securing the
efficient operation of the said Railway
lines so as to subserve the needs of
the north-eastern areas of India and
to protect the links of communica-
tion between the said areas and the
rest of the country and for matters
connected therewith or incidental
thereto.
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MR.DEPUTY-SPEAKER : The
question is :

“That leave be granted to intro=
duce a Bill to provide for the
acquisition of the undertakings
of the Chaparmukh-Silght Railway
Company Limited in relation to the
Chaparmukh-Silght Railway Line
and the undertakings of the Katakhal-
Lalabazar Railway Company Limited
in relation to the Katakhal-Lalabazar
RailwayLine witha view to securing
the efficient operation of the said
Railway lines so as to subserve the
needs of the north-eastern areas of
India and to protect the links of com-
munication between the said areas
and the rest of the ccuntry and for

matters connected therewith or inci-
dental thereto ,”’

The motion was adopted.

SHRI KEDAR PANDEY
I introduce t the BIll

13.13 hrs,

The Lok Sabha adjourned for Lunch
till fifteen minutes past Fourteen of the
Clock.

Thelok Sabha reassembled after Lunch
at fwenty minutes past Fourteen of
the Clock.

[MR. DEPUTY-SPEAKER i the Chair]

MR. DEPUTY-SPEAKER :
Now matters under rule 377. Mr,
Digvijay Sinh is absent. Mr Jaipal
Singh Kashyap is not there.
Now Mr. Behera.

3Published in Gazette of India Extraordinary Part-II, section 2, dated
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tIntroducsd with the recommendation of the President.
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